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REVISED
ITEM NO.56               COURT NO.3               SECTION PIL-W

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).  1394/2023

VANASHAKTI                                         Petitioner(s)

                                VERSUS

UNION OF INDIA                                     Respondent(s)

(IA No. 257416/2023 - APPROPRIATE ORDERS/DIRECTIONS)
 
Date : 02-02-2024 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE B.R. GAVAI
         HON'BLE MR. JUSTICE SANDEEP MEHTA

For Petitioner(s)                    
                   Mr. Gopal Sankaranarayanan, Sr. Adv.
                   Mr. Vanshdeep Dalmia, AOR
                   Ms. Anisha Jian, Adv.
                   Mr. Sarthak Dora, Adv.
                   Ms. Trisha Chandran, Adv.                      
For Respondent(s)                    
                   Mr. Tushar Mehta, Solicitor General
                   Ms. Aishwarya Bhati, A.S.G.
                   Mr. Gurmeet Singh Makker, AOR
                   Mr. Ketan Paul, Adv.
                   Ms. Ruchi Kohli, Adv.
                   Ms. Swarupama Chaturvedi, Adv.
                   Mr. Rajat Nair, Adv.
                                                
                   Mr. Puneet Bali, Sr. Adv.
                   Mr. Akhil Anand, Adv.
                   Mr. Samit Shukla, Adv.
                   Mr. Himanshu Vij, Adv.
                   Ms. Saakshi Saboo, Adv.
                   Mr. Anuj Salva, Adv.
             M/S.  D.S.k. Legal, AOR
                                      
                   Mr. T. V. S. Raghavendra Sreyas, AOR
                   Mr. Naveen Hegde, Adv.
                   Mr. A Yogeswaran, Adv.
                   Ms. B Poongkhulali, Adv.
                   Mr. Siddharth Vasudev, Adv.
                   
                   Mr. Vanshdeep Dalmia, AOR
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Mr. Anisha Jain, Adv. 
Mr. Sarthak Dosa, Adv. 

                   
                   Mr. Guru Krishna Kumar, Sr. Adv.
                   Mr. Saket Mone, Adv.
                   Ms. Anshula Vijay Kumar Grover, AOR
                   Mr. Abhishek Salian, Adv.
                   Ms. Nitika Grover, Adv.
                   Mr. Devansh, Adv.

Mr. Atmaram Nadkarni, Sr. Adv.                 
                   Mr. Kunal Mimani, AOR

Mr. Samit Shukla, Adv. 
Mr. Kunal Vajani, Adv. 
Ms. Sakshi Saboo, Adv. 
Mr. Anuj Savla, Adv. 
Mr. Shubhang Tandon, Adv. 
Ms. Shraddha Chiramia, Adv.                    

          UPON hearing the counsel the Court made the following
                             O R D E R

I.A. Nos. 25197,  25309 and  25150 of 2024 

1. The application (IA No. 25150 of 2024) for intervention

is allowed.

2. The  applicant(s)  approached  this  Court  seeking

modifications/alterations  of  the  order  dated  02nd January,

2024.

3. Vide order dated 2nd January, 2024, we had granted stay of

operation of the Office Memoranda dated 07th July, 2021 and 28th

January, 2022 issued by the Ministry of Environment, Forest

and Climate Change.

4.  Mr. A.N.S. Nadkarni and Mr. Puneet Bali, learned senior

counsels  appearing  for  the  applicant(s)  submit  that  though

their  projects  had  acquired  environmental  clearances  much

prior to the Office Memoranda dated 07th July, 2021 and only

certain  modifications/alterations  are  required  therein,  the
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same  cannot  be  considered  in  view  of  the  order  dated  2nd

January, 2024.

5. We clarify that our orders dated 02nd January, 2024 would

not  come  in  the  way  of  the  competent  authorities  in

considering the proposals for modifications/alterations in the

Environmental  Clearances  if  area  of  such  projects  had  any

valid environmental clearances prior to 07th July, 2021.

6. Needless  to  state  that  such  applications  for

modification/alteration would be considered by the competent

authorities  strictly  in  accordance  with  law  as  it  existed

prior to 07th July, 2021.

7. We further clarify that our order should not be construed

as  having  stayed  any  proceedings  before  any  High  Courts

touching the subject matter of the Office Memoranda, referred

to above.  

8. The applications are, accordingly, disposed of.

I.A. Nos. 13975, 16527, 21877, 21878 and 24981 of 2024

1. Mr.  Gopal   Sankaranarayanan,  learned  senior  counsel

appearing for the petitioner-Vanashakti seeks four weeks’ time

to file reply affidavit to these applications.

2. List these applications alongwith main matter after four

weeks.

(DEEPAK SINGH)                                  (ANJU KAPOOR)
COURT MASTER (SH)                               COURT MASTER (NSH)
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